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07 for edmission.
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J.\ eile Qaha)
Mumber(h)

List on

Ty o (. urkayastha)
viemper (J) '

List it on 26.2.97 for hearlng on fadmission,

Wil

-

(VoN. Mehrotra)

217 17.1.97.
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yice-chairman
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2%.2,97 List o 5,5,87 for hearing on
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(V.N.Mehrotra)
.Vice=Chairman
4./ 5 5.37. Shri H.C. Mishra, the counsel for the applicant.
f . .
3 List it on 23.7.97 for hearing on admission N

7o}

Al

along with OA 250/97 as prayed for. . Q\U/
| '(L,//// ’ 'N\F§QV |

/c8s/ (K. Muthu Kumar) (V.N. Mehrotra)
f Member (A) _ Vice-chairman
5/23.07.97 - List dn 05.09.1997 for aamission.

| \N&

(V.N.vehrotra)
vice~-Chairman

&6 “ . . . y o
5.9,97 ) List on 7.11.97 for admission,

co, \&

(V.n, Mehrotra)
. Vlce"Cha’lrman
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7./ 20.1.98,

26.2.38 for adm}ssipn.

Llst on 20,1, 1998 for admlssiogr

W, P

( VeN.Mehrotra )
Vice=Chairman

Sincs no bench is available today, list it on

YV -V

(v. K Srlvasfava)
Dy. Reglstrar.

Shri S.N. Jha, the counsel for the applicant.

Heard. Tha applicants are permltted to join in

this application.

2.,  Heard learned counsel fer the applicant on the poift

of admission. Admit. Issue notices to the respondents to

Fila their vgitten statement within four wesks. The applicant

may file rejoinder within two weeks thersafter. List it on

-48.5.98 before the Registrar Fpr completion of pleadings.

ééq“iSites may be filed within one week. | '&§~ |
AW

—Cep 2
(L.dsK. Prasad) — ' (V.N. Mehrotra)

‘Member (A) Vice~chairman

None for the parties, Notices were issued
to the respondents no.l to 4 on 4.3.1998 byt service
‘reports are still awaited. Due to ef flux of time
notices upo; the respondents deemed to have been

served under order 5 Rule 19(A) of CPC, Written

statemant has not yet been filed though su£f1c1ent
time was given by the Hon'bleCourt. However, two

{ Yoo el o4

weeks further time is allowed to file wrltten
statement, List on 3,6,1998 for complstion. of records.

\ WMW’ 1

( v, K.arivastava
Dy.Registear
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. 28/} 6‘5%"998 .
S None for the parties. W/s has not yet .
1 (ﬂaaw'yﬁk4 : been flled FOur weeks further tlme gg & last \l
77%@ Pﬁ*hjﬁf chance, is allowed to flle W/s LiSt on 28.7. 1998
nd’ k'e/P"}' 1) . o .
1 ‘ for completion:of records,
_'ﬁ[ﬂﬁ ,/C v . R
| \ /v +
( V.k.Srivastava )
| hms. Dy.Registrar
‘ 29/29/7.98 “éhfi'A.N;Jha,*learned Counsel ‘on behalf of Dr. Sadanand
Jha , learned Counsel present. WS has not yet been
filed. Though 4 weeks time was allowed to file the WS
as a last chance. List it before the Hon'ble COurt on
11.8, 98 for further direction,
. (s.Praéga)
I/C Dy. Registrar
AK\J . s ‘s -~\ o

31./ 3.11.38.

30./-11.8,98." Shri P.K.°Verma,,tha*cbunselfor_the respondants

On the rsquest mada by Shri P.K; Verna, the

N

learned counsel for tha”epplicant, four weeks further

‘time is allouwsd to file W/S. Rejoinder, if any, may be

T

filed within three weeks thsreafter. List it on

(V.N. Mghrotra)
Vice=-chairman

3.11.98 for direction.

. d—T
/ces/ (L.R.K. Prasad)
' Namba;'_- (A) S
- The learned counsel-for the applicant states that
- W/S has already.been :filed and he has received copy of the
same. However, W/S is not on record. The office is directed
to chack up and placeﬂ’u/s,-if'Filed, on the record. Rejoinder

.. if any, may be filed ulthin tuo weeks. Llst it on 13.1.99

for dlrectlon.
Pﬁ_&@/.

(L.R.K. PRASAD)
MEMBER (A)

(LAKSHMAQ %‘H A)

MEMBER (3)
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32/13,01,99 List on 31,03,1999 for direction,
: (Lakshman Jha) : (Le Re Ke Prasad)
SKI ’ Member(J) Member (A)
33./ 31.3.99. None for the parties. W/S has been filed., -,

Three weeks further time is allowsd to file rejoinder,
if any. Llst 1t on 18.5.99: for, dirsction.

fces/ - - (LAKSHMAN JHA): = 2 B (L.R.K. PRASTAD)
- ° MEMBER :(3): -~ - R © MEMBER (A)
L
34/18,5.1999 " 7 &s the pleadings are complete in this césé,
- y/n , et. it be. hearing on. 30, 6,1999,
M'% X let. it be li§te for | |
Redstn Lndf - Y p_(%@
M ) -+ ( Lakshman Jha ) - - ( L,R.k.Prasad )
= N, : Mernber \8) Member (2)

35/30}06399 " For wanéof tlme, hearlng is aojourned to’
US Ou.l999 ‘

- o P - P
: (L.L&K;Prasaa) (S.Na an)
: S . Memper(a) Vice-Chaiman

36/5.8.99  None for the applicant.
Shri G.Bose, learned counsel for the ‘respondents.

- . Let it be listed for hearing on 8.9.99 .
AKT ., (LJHA) . o + (L.R.K.PRASAD)
MEMBER(J) Ca MEMBER (A)

P vz A
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PR Y . A 617/96
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37/8.9J999 | List it for hearing 21,10.1999,
, . .- (lLakshman Jha ) - | " ((L.R, K Prasad )
MBS, S Member (3) Member (A)

Ve

/21,10,99 Due to’ nem-—avallablllty @f DB, list it
- f@r hearing en 7,12, 1999 )

29 11'79] AKT -_ - (L.R.K.PRASAD)

‘ MEMBER(A)
AL .
N /6 Pre
ér/l ‘949

o B o : . : MEMB R(A)

39/7.12,93 © None for the parties. .
As it is similarly situated case. let it* ’

be listed for/hearing om 24,1,2000-at %;.30 m. g

alongwith OA 499/97 and OA 658/96 .

. - . R . /
AKJ (L%JTHA) (L.R.K.PRASAD) |’
o MEMBER(J) ~ MEMBER(A)

\ . o '
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40/24,01,2000

...hri S, C.Jha, counsel for the applicant
Noné for the resporndents,

-

— . w

‘ \f

By the order dt, 07,12,1999, passed in OA 359/.96
&.0A 617/96, we gathered that these cases were to bk heard

along with OA 499/97 and OA 658/96. It appears that

all

.
~

these four cases were similarly situated, Further slifnifi-
cant is thab OA 499/97 & OA 658/96 are part-heard mptters

before a different Bench consisting of Shri L.R. K.L-
'and&Laks hman Jha, ML\WLA) 2 Moador (D Naohsstindy
' That bemg as such, let all the matter be

Ser_
(S.Narayarr)

(L. Hming iana)
4 Vice.haimar

R

- 8hri P.K, Yerma, counsel for the respordents,

'On the reqiest of the learned course

rasad

placed before the . appropriate Bench (aforesaid Bengh).
tor further hearing on 02,02,2000 as part-heard matiter;

for the reSpondent's with Consent, 1ist it fbr

hearing on 9.2, 2/900 at 2,30 hours as part.hearg,

( Lakshman Jha ) ( LOR. ¥, &Gsaﬂ ) '
Member (J)

Member ()

w o~ v . F . . . P PO




0.4, 617/96
o
42/?.. 2. 2000 Shri R, K Jdha, ceunéel for the applicant,
' | . Shri P K. ¥rma, counsel for the res;:ondents

Heard thf* 16arned cmmsel fer the parties,
Argmnents concluded. List it for diredtion on
- .54 14,42, 2000 fer/submission» of citations, : l

R Gl
~ . ( Lakshman Jha ) - . = R.FW

MI8, Member (J) . | ; Member (A)
43/14.2.2000 = .None for the partieg. .
i o . List it for direction on 22.2.2000 .
- [« / s QQ@ /
.V B (u.JHA) IR "~ (L.R.K,PRLSAD)
MEMBERAI) ! . . o o e mmamm)
44/29.2.2000 Shri N, P,S{nha, counsel fo‘r' the appliéant. . ._‘
By . v
4
b ) (L.Jha) ) L. " R ( L :}’j‘ e a '-,\‘:‘ .
. , PR . : ) . OR. I\. Prasad
MH]S., P - Mémber ¢J) - - - - " Member (A) )
' 5} N 4



44/2%,2,2000° &shrl A.N Jha, counuel for the appllcant
T ‘ 'Nonﬁ for the responderrts

List. it for direction on 8, 3. 2000,

czﬂmv {,zzﬁ§?
\  +.cer< ¢ ( Lakshman Jha )y ( L.R. K. Prasad )
M8, L Member (J) Member (A)

counsel for the applicant,

45/8. 3. 2000 . A
o Shri P, ¥ Vermq, counsel for the respordents,

Heard the learned counsel for the pai:ties,
‘Arguments concluded. No further paper to be submitted

The order is reseged.
s

| . ( —_—
| : } ( Lakshma&n Jha ) ( L.R K, Prasad )
_ MES, . .7 = Member (J) " Menber (a)

A}

46/&. 4:2600 _ Due to pre-occupation wibh court wvork,

the order could no’c be passed. The order is
, already reserved ‘ "‘r\‘/%__
;"- A : ‘\ o ( Lakshmgxtﬁ:;ha ). | (L. R.‘é.g’i“asa? ) o
MB, Mamber (J)

47/26. 5.2 000

B

M,

b}

Common order pronounced & per seprate
sheet, kept in O, A.NO. 557/96, The 0.A. is

dlSmissed. y \___/&"Q
€

( L.R,.
Merber (A)

( Lakshman Jha )
' Member 4J)

K, Prasad )



